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PARLIAMENTARY DEBATES
(Part II—Proceedings other than Questions and Answers)
OFFICIAL REPORT

HOUSE OF THE PEOPLE
Wednesday, 25th November, 1953

The House met at Half Past One of
the Clock

[MR. SpEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

»

2-30 p.M.
PAPERS LAID ON THE TABLE

STATEMENT RE: RATIFICATION OF
INSTRUMENT FOR AMENDMENT OF
THE CONSTITUTION OF THE LL.O.

The Minister of Labour (Shrli V. V.
Girl): I beg to lay on the Table a
copy of the statement relating to the
ratification by the Government of
India of the instrument for the amend-
ment of the Constitution of the lnter-
national Labour Organisation. [See
Appendix II, Annexure No. 36.]

PAPERS RELATING TO THE BANKING
CoMPANIES (AMENDMENT) BILL.

The Deputy Minister of Finance
(8hri M. C. Shah): I beg 1o lay on the
Table a copy of each of the following
papers relating to the Banking Com-
panies (Amendment) Bill, 1953:—

(i) Summary of the comments re-
veived from the State Gov-

ernments, High Courts and
the Reserve Bank on the
recommendations of the

538 PSD.

Banks' Liquidation Proceed-
ings Committee. (Placed in
Library. See No. 5-170/53.)

Extracts of personal letters
dated the 24th June, 1953, the
13th July, 1853, the 3ist July,
1853, and the 19th August,
1853, received by the Deputy
Minister for Finance from the
Chief Justice of Calcutta
High Court. (Placed in
Library. See No. S-170/53.)

(lif) Abstrmct of costs and ex-
penses Incurred up to the
315t December, 1952, by the
banks in liquidation in which
the OfMicial Receiver is the
Official Liquidator. (Placed
in Library. See No. S-170/-

(ii)

53.)
(iv) Abstract of costs and expenses
incurred up to the 3lst

December, 1952, by the banks
in liquidation in which per-
son other than the Oficial Re-
ceiver is the Official Liqui-
dator. (Placed in Library.
See No. S-170/53.)

Pandit Thakur Das Bhargava (Gur-
gaon): May I request that these
papers may be circulated to the Mem-
bers? They cannot be read by all
the Members if they are only put on
the Table and not circulated.

Dr. Lanka Sundaram (Visakha-
patnam): Last time, when this ques-
tion came up, the Finance Minister
said he would circulate it. He made
reference to the copies being cyclo-
styled and so on.





